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30.11.04 	Present : Hon*bie Justice Shri R.K. 
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Heard Mr A. Dasgupta, learned 

counsel for the applicant and Mr M.K. 

Mazumdar, learned counsel for the 

respondents 2 and 3. 

Issue 	notice 	to 	the 

respondents on admission. Mr M.K. 

Mazumdar, learned counsel for the 

respondents seeks four weeks time to 

file reply; 

List on 4.1.2005 for filing 

•reply. Status quo order dated 

25.11.04 shall continue till next 

date. 

M 	 Vice-Chairman 

Mr K. Bhattacharjee, learned 

counsel for the applicant and Mr M.K. 

Mazumdar, learned counsel for the 

respondents are present. 

On the plea of Mr M.K. Mazumdar, 

learned counsel for the respondents 

four seeks time is allowed for filing 

reply. List on 3.2.2005 for filing 

reply. Status quo order dated 25.11.04 

shall continue till next date. 

• 	 lfber 

bb 

10.1.2005 	Written statement has been flied. 

I) 	 The applicant may file rejoinder. if 

any. List on j.2.2005. Status quo order 

dated 25.11.2004 shall continue till 

/ 	 next uate* 

Member 
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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 

4' 	 Original Application Nos. O.A,268/04(M,P.127/04), 269/04(M.P.129/04), 
270/04(114/04), 271/04M.P .134/04), 272/04M.P .131/04), 273/042 .120/04), 

274/04(M.P .128/04), 275104(M.P .130/04), 276/04(M.P .135/04), 277/04(M.P 117/04), 
278104(M.P .118/04), 279/04(M.P .116/04), 280/04(M.P .133/04), 281/04(M.P .115/04), 
282/04(M.P .132/04), 283/04(M.P .124/04), 284/04(M.P .121/04), 286/04M.P .126/04), 
287/04(M.P .122/04), 288/04(M.P .119/04), 289/04M.P .136/04), 290/04M.P .159/04), 

291/04, 292/04(M .P .137/04), 293/04(M P.163/04), 294/04(M.P .160/04), 
295/04(M.P .138/04), 296/04(M.P .161/04), 297/04(M.P .164/04), 298/C4, 

299/04(M 2.157/04), 300/04(M.P .139/04), 302/04(M.P .158/04), 303/04(M.P.162/04), 
304/04(M.P .140/04), 305/04(M.P .141/04), 306/04(M.P .123/04), 307/04(M.P .125/04) and 

313/2004. 

Date of Order: This the 16 th  day ofFebn.iary, 2005. 

1. 

2 

 

 

THE HON'BLE MR. M.K. GUPTA, JUDICIAL MEMBER. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

O.A. No. 268/2004 andM.P. 127/2004 

Mrs. Biraja Mishra 
Wife of Miok Kurnar Mishra 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 

O.A. No.269/2004 with M.P. 129/2004. 

Shri Ashok Kumar Mishra 
Son of Shri Bhahaban Mishra 
Principal, Kendriya Vidyalaya 
EAC, UpperShiIlong, Shillong. 

O.A. 270/2004 with MI>. 114/2004. 

Smti. ma Baruah 
Daughter of Late Munindra Nath Gogoi, lAS, 
Sun darpur Zoo Road, 
P.O. &P.S.-Dispur, Guwahati-5. 

O.A. 271/2004 with MI>. 134/2004. 

Shri Ashok P 
SQn of Late Sri K.S. Paramu Pillai 
Principal, KendriayaVidyalaya, APS, 
Jorhat, Assarn. 

O.A. 27212004 with M.P. 131/2004. 
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Shri Amit Tripathi 
Son of Shri Debabrata Tripathi 
Principal, Kendriya Vidyalaya 
Tura, Garo Hills, Meghayalaya. 

ci
2 	
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O.A. 273/2004 withM.P 120/2004 

Shri Ranjit Kumar Sinha 
Son of Shri Tej Kishore Prasad Sinha 
Principal, Kendriya Vidyalaya, AFS, 
Bodhar, (3uwahati, Guwahatj - 17. 

O.A. 274/2004 with M.P. 128/2004. 

Sri Chandra Kumar Ojha 
Son of Sri Shakti Kumar Ojha 
Principal, Kendriya Vidyalaya 
HPCL, Jagiroad, Morigaon, Assam. 

O.A. 275/2004 with M.P. 130/2004. 

Sri Janakiranjan Dash 
Son of Late Mayadhar Dash 
Principal, Kendriya Vidyalaya, AFS, 
Digaru, Kamrup, Assam. 

O.A. 276/2004 with M.P. 135/2004. 

Sri R.C. Agarwal, 
Son of Late Roshan lal Agarwal 
Principal, Kendriya Vidyalaya, 
ONGC, Jorhat. 
Assam 

O.A. 277/2004 with M.P. 117/2004. 

Shri K.S. Murali Krishna 
Son of Shir K. Sarikar Narayan 
Principal, Kendriya Vidyalaya 
No. 1 Tezpur, Assam. 

O.A.278/2004wjthMp 118/2004 

Shri Nilamani Pany 
Son of Late Murali Dhar Pany 
Principal, Kendriya Vidyalaya 
Urnroi Cantt. 
Shillong, Meghalaya. 

O.A. 279/2004 with M.P. 116/2004 

Sri Gona Rama Rao 
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Son of Shri Giona Raghupati Rao. 
Principal, Kendriya Vidyalaya, 
Missmari, Sonitpur, Assam. 

13. O.A. No. 280/2004wjthMP'. 133/2004 

Shri Vijay Prakash Mithra, 
Son of Shri Sadafal Mishra 
Principal Kendriya Vidyalaya, 
RRL, Jorhat 
Assm 

14 	0 A 281/2004 with M.P.115/2004 

Shri Vijayakumar M. Karkal 
Principal, Kendriya Bidyalaya, 
Lokra 
District - Sonitpur, Assam. 

O.A. 282/2004 with M.P. 132/2004. 
Sri A. Jyothy Kumar 
Son of Sri A.A. Nayar 
Principal, Kendriya Vidyalaya, 
Tenga Valley, 
West Kameng, Arunachal Pradeth. 

O.A. 283/2004 with M.P. 124/2004. 

Shri D.C. Chattopadhyay 
Principal, Kendriya Vidyalaya 
Panbari, Dhubri 
Assam. 

O.A. 284/2004 with M.P. 121/2004 

aSri RanjanKishoie 
Son of Late Siya Saran Verma, 
Principal, Kendnya Vidyalaya, 
Kokrajhar,Assam. 

O.A. 286/2004 with M.P. 126/2004 

Smt. Pathamitra Basu 
Daughter of Late Priyabrata Ghoth. 
Principal, Kendriya Vidyalaya, 
NEPA, Barapani, Shillong, Meghalaya 

19 0 A 	287/2004 with M.P.122/2004 

Shri A1al Singh Bhati 
Son of Late Hanwant singh Bhati 

10 
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Principal, Kcndriya Vidyalaya 
NERIST, Nirjuli, Arunachal Pradesh. 

0.A.No. 288/2004wjthMp 119/2004 

Smt. Bandana Mohanty 
Daughter of Sri Hare Krishna Mohanty 
Principal, Kendriya Vidyalaya 
No. 1 Itanagar, Arunachal Pradesh. 

O.A. No. 289/2004 with MP.136/2004 

Sri Devendra Kumar Dwivedi 
3/0 thandra Bali Dwivedi 
Principal Kendriaya Vidyalaya 
Duliajan 
Dist. - Dibrugath (Assam), 786602. 

	

22, 	O.A. 290/2004 with M.P. 159/2004. 

W. V. Sivaji 
S/o — Venkafrainan 
Principal Kendriya Vidyalaya 
Karimganj, Assam. 

	

23. 	O.A. 291/2004. 

NM Varadharajulu 
Son of N. Munuswamy Naidu 
Principal, Kendriya Vidyalaya 
Air Force Station chabua, 
District—Dibrugarh, Assani. 

• 	24. O.A. 29212004 with M.P. 137/2004. 

Sri BhatKeshavNaratha 
3/0 Narasinha Bhat 
Principal Kendriya Vidyalaya 

• Naznrup. 	

H O.A. 293/2004 with M.P. 163/2004. 

Sri Gobind Prasad Sainj 
S/oC.L.Sami 
Principal, Kendriya Vidyalaya, 
ONGC Nazira. 

O.A. 294/2004 with M.P. 160/2004 

Sri Sri Sojan P John 
S/oP.V.Johan 
Principal, Kendriya Vidyalaya, 
Hijuguri Colony Tinsukia. 
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27 0 A 295/2004 with M P 138/2004 

Sri P.C. Raffia, 
Son of Mr. Rama Chandra Ratha 
Principal Ken driya Vidyalaya 
Kunjaban, Agartala. 

28. O.A. 296/2004 with M.P. 161/2004 

Sri K. Lakhmipathi 
Son of Mr. E. Kothandapafli 
Principal, Kendriya Vidyalaya 
K.V. Project Sewak, CIo 99 APO. 

29, O.A. 297/2004 with M.P. 164/2004 

Sri Md. Shabidur Rahrnan 
S/o Sh. Abdul Rashici 
Principal, Kendriya Viclyalaya 
ONGC, Sibsagar. 

O.A.298/2004. 

Sri BX. Pradhan 
Sf0 Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailashahar, North Tripura. 

O.A.299/2004WjthM.P.15 7/2004  

Sri E. Ananthan 
5/0 —EllappaNaidu 
Principal, Kendriya Vidyalaya, 

• Tarapur, Sllchar, 

0.A.300/2004WithM.P.139/20 04  

Sri S. Sarangi 
Son of Sri M.D. Sarangi 
Principal Kendriya Vidyalaya 
0NGC Agartala. 

O.A. 302/2004 with M.p:158/2004 

Sri Radha Gob inda Das 
Son of Late SaratNarayafl Das 
Principal, Ken driya Vidyalaya 
Zakhania, Dist. - Kohima, Nagaland. 

O.A. 303/2004 with M.P. 162/2004 

Sri P.C. Mahapatra 
S/o Sri SB. Mohapatra 

911  

33 

34. 
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64 Bn. BSF, Jaraitola, Cachar, Assarn. 

	

35. 	O.A30412004 withM.P. 14012004 

Sri B. Bviiaya Varina 
S/o B. Kannayya Raju 
Principal Kendriya Vidyalaya 
Tuli. 

	

36, 	O.A. 305/2004 with M.P. 141/2004 

Sri Dayaram Yadav 
Son of Lt. R,C Yadav 
Principal, Kendriya Vidyalaya 	- 
Kumbhirgrarn (APS), Dist. - Cachar, Sfl char. 

O.A. 306/2004 with M.P. 123/2004 

Sri R.S. Rarnanujam, 
Son of Sri Srinivasan R. 
Principal, Kendriya Vidyalaya 
New BongaigaOfl, Assam. 

O.A. 307/2004 with M.P. 125/2004 
Sri K. Sreenivasafl, 
Son of KalyanasUfldarafl 
Principal, Kendriya Vidyalaya 
ARC, Doomdama, 
Tinjkia, Assam. 

O.A. 313/2004. 

Sri Mandem Krishna Mohan 
Son of Mr. M. Munaswanly 
Principal., Kendriya Vidyalaya, 
OC CRPF, Langjing, Imphal, Manipuf- 795113 	 . Applicants 

By Advocates S/Sri A.C.BuragOhaifl & N.Bc'rah for Sl.No.1 to 20 and S/Sri ADasgupta 
& K.Bhattacharya for Sl.No.21 to 39. 

- Versus- 

Chairman, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh Marg, 
New Delhi — i. 

2. 	Kendriya Vidyalaya Sangathan 
Represented by the Commissioner, KVS 
18, Institutional Area, 
Shaheed eet Singh Marg, 
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New Delhi-I 10016. 
Through its Chairman 

	

3. 	Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Guwahati Regional Office, 
Maligaon, Guwahati-12. 	 ... Respondents 

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel) 

ORD ER (ORAL) 

	

I 	 SHRI M.K. GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

theconsent of parties, we have taken up the cases for final hearing at admission stage. 

Since the question of law involved in these O.As is identical, we propose 

to dispose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendriya 

Vidyalayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputation/ad hoc basis. Their grievance is 

common. 

By lwfov.4 present O.As they seek setting aside of the decision of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Cminissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated 18.11.2004 passed by the Commissioner, KVS. 



It is an admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11.2004 by the Commissioner, KVS is concerned, 

the same had been the subject matter before i he Principal Bench of this Tribunal in O.A. 

No.28112004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004. 

After considering the rival contentions of the parties as well as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that Commissioner, KVS in his impugned order 

had specifically stated that : "the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment Order......... Similarly, the Co-ordinate Bench in para 34 of the 

said judgement observed that: 

"Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 
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could have been given opportunity to explain in this regard, particu'arly to those who 

have been regularly appointed." 

7. 	After noticing various judgenients, the Principal Bench also recorded the 

following conclusion: 

"50. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned, the appointing 
authority is the Commissioner of KVS and he is also the 
disciplinaiy authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which we have referred to above, the 

• Chairman can exercise such powers as may be delegated by the 
Sangathan or the Board. But Our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the order has been passed on the 
dictate of the Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, on this ground, are liable to be quashed." 

8 
	

A close perusal of the aforesaid order passed by the Principal Bench 

would show that certain other observations were also made, which we are not repeating 

here except to reiterate. We as a Co-ordinate Bench are bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It is pointed out 

by lea.rned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 
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questioned. Vide judgement dated 25.1.2005 the High Court of Delhi maintained the 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman. KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in KV and were entitled to be 

absorbed against their vacancies, it was not decided and the issue was remanded to the 

Tribunal for adjudication. 

We may note that in all the O.As the order dated 18.11.2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been taken up along 

with the O.As 

Following the ratio and the dicta laid down in the aforementioned 

judgement we allow the present O.As and quash order dated 18.11.20.04 passed by the 

Commissioner, KVS terminating the services of the applicants on the dictate of 

Chairman, KVS, with liberty to the respondents to take action in accordance with rules 

and law as held in para 52 of i he aforesaid order passed by the Principal Bench. 

Accordingly O.As and Misc. petitions are disposed of. No costs. 

Sd/MEMBER(J) 
3d/MEMB(A) 
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23 NOV2OQ 

District: 
- 

BEFORE THE CENTRAL A])M[TSTRATWE TRIBUNAL 

GAUHATI BENCH, GLJWAIHATI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application No 	of 2004 

SRI S. SARANGI 

-VS- 

The Union of India and Ors. 

SYNOSIS 

Applicant 

- . Respondents 

The applicants submit that the recruitment rules provide for method of 

recruitment to the post of Principal by direct recruitment or by promotion or 

by deputation / transfer and 66.2/3% is by direct recruitment on the basis of 

all India advertisement and 33.1/3% by promotion. On such recruitment the 

period of probation is for two years and the academic qualiflcations required 

for the, post of Principal is Masters Degree from recognized university with 

at least 50% marks in aggiegate and flEd or equivalent teaching degree. 

The working experience required is the person holding analogous post or 

posirs of Principals in the grade of Rs. 10000-15200 or Vice Principals •1 

Asst.. Education Officers in pay scale of Rs. 7500-12000 with six years 

service in the aforesaid grade or persons holding Group posts or the 

posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent 
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with atleast 10 years regular service in the aforesaid grade. The age limit for 

direct recruits is 35 50 years relaxable upto 5 years in the case of 

employees of Kendriva. Vidyaiaya Sangathan and age relaxatioii for SC / ST 

and other categories as applicable under the Govermnent of India Rules. 

The applicants submit that as per the existing recruitment rules, the 

applicants are entitled for holding the post of Principals since they are the 

persons holding Group B' posts or posts of PGT.s or Lecturer in pay scale of 

Rs. 6500-10500 or equivalent with atleast 10 years regular service in the 

aforesaid grade. As . per the amended rules since in the 	year 2000 

recruitmnents were conducted every year Similar is the case of the other 

applicants, who were recruited pursuant to the notifications issued from time 

to time during the period 2000 - 2004. All the applicants have cleared the 

screening test conducted successfully with merit and pursuant to the passing 

of the screeithig test, the applicants were called for the interviews and only 

thereafter qualifying in the interviews, they were offered the post of 

Principal. 

I 

p. 
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District: 

BEFORE THE CENTRL ADMINISTRATWE TRIBUNAL 

GAUHATI BENCH, GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application No 	of 2004 

SRI S. SARANGI 

Applicant 

The Union of India and Ors. 

Respondents 

INDEX 

SL. No. 	Particulars 

2. 

3 

4. 

Aimexure Page No. 
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Filed by 
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District: - 4ehr 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUTIATI BENCH, GUWABATI 

(An application under section 19 of the Administrative Tribunal Act, 

198) 

Original Application No 	of 2004 

I. PARTICULARS OF THE APPLICANT 

SRI S. SARANGI 

810 SRI M.D SARANGI 

Principal Kendriaya Vidalaya, 

ONGC, Agartala. 

IL PARTICULARS OF THE RESPONDENTS 

Union of India, 

Throuah the Secretary to the Govt. of India, Ministry of Human 

Resource Development, Central secretariat, New Delhi. 

Kendriya Vidalaya Sangathan, 

18, Institutional Area, 

Shaheed Jeet Singh Marg, 

New Delhi. Through its Commissioner. 

3, 	Assistant Commissioner, 

Kendriya Vidalaya Sangathan, 

Regional Office, Silcliar. 

III. PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE. 

-< ku A) ('~ S "!::L 
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The applicants declare that aggrieved by the action of the respondents 

in canceling the appointment of the applicants as Principles of 

Kendriya Vidyalaya Sangathan on an erroneous ground of violation of 

Rules and COnstitutional Provisions on equality of opportunity 

without affording an opportunity the present O.A. is ified seeking for 

a relief of continuing the applicants as Principals 

[\T JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION. 

The applicant declares that the present application is within the 

limitation prescribed in section 21 of the Administrative Tribunal Act, 

1985. 

FACTS OF THE CASE. 

A. The applicants submit that the recruitment rules provide for 

method of recruitment to the post of Principal by direct recruitment 

or by promotion or by deputation I transfer and 66.2 13% is by 

direct recruitment on the basis of all India advertisement and 

33.1/3% by promotion. On such recruitment the l)eliOd of 

probation is for two years and the academic qualifications required 

for the post of Principal is Masters Degree from recognized 

university with at least 50% marks in aggregate and TIEd  or 

equivalent teaching degree. The working experience required is 

the person holding analogous post or posts of Principals in the 

grade of Rs. 10000-15200 or Vice Principals / Asst. Education 

Officers in pay scale of Rs. 7500-12000 with six years service in 

the aforesaid grade or persons holding Group B' posts or the posts 
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of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or 

equivalent with atleast 10 years regular service in the aforesaid 

grade. The age limit for direct recniits is 35 - 50 years relaxahle 

upto 5 years in the case of employees of Kendriya Vidyalaya 

Sangathan and age relaxation for SC / ST and other categories as 

applicable wider the Government of India Rules. 

The applicants submit that as per the existing recruitment rules, the 

applicants are entitled for holding the post of Principals since they 

are the persons holding Group B' posts or posts of PGTs or 

Lecturer in pay scale of Rs. 6500-10500 or equivalent with atleast 

10 years regular service in the aforesaid grade. As per the amended 

rules since in the year 2000 recrnitinents were conducted every 

year Similar is the case of the other applicants, who were recruited 

pursuant to the notifications issued from time to time dining the 

period 2000 - 2004. All the applicants have cleared the screening 

test conducted successfully with merit and pursuant to the passing 

of the screening test, the applicants were called for the interviews 

and only thereafter qualifying in the interviews, they were offered 

the post of Principal. 

The applicants submit that initially they were offered the post of 

Principal on deputation basis (the word deputation is used as a 

misnomer in the appointment letter by the respondents since all the 

applicants are the regular employees of Kendriya Vidyalaya 

Sangathan and the question of deputation does not arise) It is 

pertinent to point out at this juncture that the appointments are 

made only against a general vacancy and all the applicants belong 

to the general category. As such the applicants humbly submit that 

their appointment is done only against the general vacancies and in 

the process the systeni of reservation was not 	t.. nor deviated 

from the prescribed recruitment procedure. It is not Pout, of place to 

mention that at the time of initial recniitinent after conducting of 

screening test and interview, the respondent Sangathan has 

followed all the rules and regulations with regard to the SC/St 
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reservations. I submit that the Principals like the applicants were 

also assigned their all india seniority. 

D. That applicants respectfully submit that the amendment of the 

recruitment rules existing as on date were done pursuant to the 65th 

Meeting of the Board of Governors of Kendriya Vidyalaya 

Sangathan on 19.03.1999 and the rules and regulations so amended 

are not modified so far any further. The applicants recruited 

subsequent to 	the amended recruitment rules have put up 

outstanding work and they are discharging their duties to the 

utmost satisfaction of their superiors. The Minister for Hwnan 

Resources Development is the Chairman of Board of (overnors, 

The Minister of State in the Ministry of HRD is the Dy. Chairman 

and The Joint Commissioner (Admin) shall function as the 

Secretary of the Board in his capacity as Ex-officio Secretary of 

the Sangathan and the Board of Governors consist of other 

members including Commissioner, KVS and two members of 

Parliament etc. 

As things stands such it has come to the knowledge of the 

applicants through the News papers and one such news item 

appeared in the Hindu dated 20.11.2004 under the heading 

"APPOINTMENT OF 300 PRINCIPALS CANCELLED". The 

applicants fall within the category of those appointments are 

sought to he cancelled by the action of the Ministry of Human 

Resources Development in a most arbitrary and illegal manner 

under the guise that these appointments were made in violation of 

Rules and Constitutional Provisions on equality of opportunity. 

Such action was initiated by Ministry of Human Resources 

Development (MHRD for brevity) only with an intention to 

unsettle the settled issues to somehow over rule the decisions of 

the previous Government / Administration. 

The applicants submit that the applicants apprehend that they 

would be reverted without giving an opportunity in terms of the 

principles of natural justice and also in violation of all the norms 

' 
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and protection available to the applicants as laid down in various 

instructions and judicial pronouncements from time to time. It is 

further submitted that confirming their apprehensions, the 

respondents are going ahead in a frenzied spree of reverting all the 

Principals recruited subsequent to the amended recruitment rules 

which are in force as on thite, including the applicants herein only 

to please their political bosses. 

G. That applicants submit that the order of reversion was already 

issued to some of the Principals in many regions through out India 

in violation of the principles of natural justice. One such order 

issued at Dethi is filed herewith and the respondents are issuing 

similar orders to all the applicants herein. It is submitted that non 

of the applicants have been reverted so far by issuance of such 

order and the balance of convenience for issuing interim order to 

continue the applicants as Principals s in favour of applicants. In 

the circumstances, the applicants have no other alternative or 

equally efficacious remedy except to approach this Hon'ble 

Tribunal in the exercise of its jurisdiction under section 19 of the 

Administrative Tribunals Act, 1986. 

\tJj GROUNDS. 

The respondents ought to have given a reasonable opportunity 

to the applicants before issuing any orders, which are adverse to 

their service conditions and thereby violated t he cardinal 

principle of audi altareni partem which is the basic tenet of 

A(ministrative Law. 

The respondents ought to have seen that as long as the 

recruitment rules are not amended the promotions given to the 

applicants cannot be withdrawn. 

The respondents ought to have seen, that any amendment of 

recruitment rules is prospective in nature and cannot be 
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permitted to be given a retrospective effect and therefore, even 

the recruitment rules are amended / modified, the services of 

the applicants cannot be disturbed. 

The respondents ought to have seen that all the applicants 

belong to the general category and they were recruited only 

against the general vacancies and are confirmed against the 

general vacancies and as such their appointment cannot be 

brought under any dispute. 

The respondents ought to have seen that the Minister for BIRD 

is only a Chairman of the Board of Governors and therefore, 

acting alone he cannot over rule the decisions taken by the 

Board of Governors in their 65th  Meeting conducted on 

19.03.1999. The respondents ought to have also seen that no 

retrospective effect can be given to such an illegal and arbitrary 

decision and dislocate the applicants herein. 

The action of the respondents is arbitrary and violative of All 

14 of the Constitution of India wherein the right of equality 

before law is provided. In the guise of protecting the equality of 

opportunity the right available under Article 14 of the 

Constitution of the applicants is being disturbed. 

g) 	The respondents ought to have seen that Article 311 of the 

Constitution of India provides for an elaborate procedure in the 

event it has been decided to reduce him to a lower rank by 

providing a reasonable opportunity of being heard and the 

action of the respondent is inconsistent with the same and 

therefore, the proposed action of the respondents is liable to be 

held bad in law. 

Ii) 	The respondents ought to have seen that the appointments of 

the applicants were ratified by the Board of Governors in 65th 

Meeting held on 19.03.1999 and therefore, the order of the 

• Chairman is illegal and the said order is proceeding on an 

erroneous presumption and a rather misleading ground that the 

appointments were done by the Commissioner and therefore, 
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the Chairman has got the power to review the same. It is riot 

respectfully submitted and reiterated that the appointments were 

by the Board of Governors and as such the Chairman 

being port of the Board of Governors, he alone cannot take 

decision singly as Chairman without the convening of the 

meeting of the Board of Governors. Moreover, assuming for a 

moment but without admitting that the Board of Governors has 

consented to the decision of the Chairman, the same cannot be 

given a retrospective effect to cancel the appointments given to 

the applicants. 

i) 	The ,  order that was proposed to be served on the applicants 

makes a very curious reading that since the initial appointment 

itself is void ahinitio and non-est in the eyes of law and 

therefore, the cancellation of the same without issuing show 

cause notice is justified in law is a self serving statement to 

justify their illegal and arbitrary,  act in canceling the rightful 

appointment of the applicants,. 

i) 	The respondents ought to have seen that the applicants who are 

recruited as per the extant regulations and having worked for 

more than four years as Principals and having been regularized, 

the proposed office order is nothing but an attempt to deny the 

principles of natural justice. The respondents themselves 

offered the appointment to the applicants and the basic 

niinimmn requirement of a reasonable opportunity being denied 

to the applicants shows the vengeance that is being exhibited 

towards them with utter disregard to their employees} 

k) The action of the respondents created severe damage to the 

careers of the applicants, they could have applied in some other 

organizations had they not been appointed as Principals in this 

respondent organization and it is now too lt.e in their careers to 

do the same, and irreparable damage that is being drone by this 

arbitrary and high handed action 'need to be given a serious 

consideration by  this Hon'ble TribunaL 
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1) 	The applicant may be permitted to urge other grounds at the 

time of hearing. 

\rJJJ DETAILS OF THE REMEDIES EXHAUSTED 

As applicants declare that in view of the urgency there is no other 

alternative or equally efficacious remedy except to approach this 

Hon'ble Tribunal in the exercise of its jurisdiction under section 19 of 

the Administrative Tribunal Act, 1985. 

IX. MATTER NOT PREVIOULSY FILED OR PENDING WITH 

ANY OTHER COURT. 

The applicants declare that they have not filed any writ petition or 

application before any other court or any bench of this Hon'ble 

Tribunal nor any such application is pendiig before any them 

regarding the subject matter of this O.A. 

RELIEF SOUGHT 

For the reason stated above, the applicants herein pray that this 

Hon'ble Tribunal may be pleased to call for the records pertaining to 

the cancellation of the appointments of the applicants as Principals 

and consequently direct the respondents to not to cancel the 

appointment of the applicants as Principals by declaring that they are 

appointed as per the recruitment rules and to pass such other or further 

orders as it deems just and proper in the circumstances of the case. 

INTERIM RELIEF IF ANY SOUGHT FOR 

Pending finalization of the O.A. the applicants herein pray that this 

Hon'ble Tribunal may be pleased to direct the respondents to not to 

cancel the appointments of the applicants and not to revert them as 
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PGTs as the balance of convenience is in their favour and pass such 

other or further orders as it deems just and proper in the circumstances 

of the case. 

XII. PARTICULARS OF THE POSTAL ORDER 

IP() No.o ( 	Date. 	 FOr Rs.501- 

Envelopes with acknowledgment 

C. 

d. 	Material papers as per index. 

XIII. LIST OF ENC LOSERS 

Appointment letter 17.07.2002 

Paper Notification dated 13.12.2002 

Order dated 28.06.2004 

Paper Notification the Hindu 

c 

I 	I 



11 

VERIFICATION 

I, Sri S. Sarangi, 5/0 Mr. M.D. Sarangi, aged about 49 yrs, by 

profession service, resident of K.V. ONGC, Agartala, do hereby verify that I 

am the applicant in the accompanying application. I am acquainted with the 

facts and circumstances of the case. I hereby verify that the statements made 

in paragraphs 1 to XIII are true to my knowledge and that I have not 

suppressed any material facts. 

And I set my hand in this verification today *ovember 2004, at 

'uwahati. 

S 

¶; 
	

signatur T 

S.. 	
1 



KENDRIYA VIDYALAYA SANGATHPN 
(ESTT.II SECTION) 

?.7-11/2002-KVS (E.II)/0621959 

18- INSTITUTIONAL AREA 	--ç -\2 
SHAHEED JEET SINGH MARG 
NEW DELHI-110016 

1 . ?OOD' 
Date: 

The Asstt Commissioner, 
Kendriya Vidyalaya Sangathan, 
Regional àffice, 
13H1113ANES WAR 

Subject;- 	Appointment 	of 	Sb 	SALAPANI 	SARANGI, 
PGT(MATHS),Kendriya Vidyalaya PURl to the post of 
PRINCIPAL in Kendriya Vidylaya Sangathan 	by 
transfer on DEPUTATION BASIS in Pay Scale of 

10000.'325-15200/- 

•r 	 '- 1-' 

On the basis of the recommendation of 	the 
Selection Committee, the competent authority has appro'ied the 
apintment of SHRI SALAPANI SARANGI as Principal in KVS on 

r'hp nv 	r' '1 	nf 	l0000--2- I ?0/':th 
rffot from the date he/she assumes the charge of the post 

s/Her deputation in KVS will be initially for a period of 
LAP or tj 11 'Au,xther ordars wnic ieei is er 1  icr T' e 

prioc1 of cleputaticn can be e::tencIed on year to year basis for 
a ;na;-dau.im perlod of 5 years depending upon his /her conduct :ind 
pe'f oriance and administrative e:igencies. The appointment 

be governed by usual deputation terms. 

02 .Liej._L2slid------- 	 Jj.& 
y,idyalaya, ONGC AGARTALA 

He/She will have an option to d r a w pa', 	n th• 
scale of the post or draw deputation allowance as per Govt. 
of India orders/instructions on this subject. 

SHRI SALAPANI SARANGI may be informed that this 
appointment on deputatuon will not confer on him/her any 
claim 	f o r 	pernanent 	absorption/regular 	appointment as 
?rincial in Kendriya Vidyalaya Sangathan. 	Moreover, he/she 

:'inot claim for e;:tonsion of deputatuien per.od a7 a m,tter 
'IL right, It shoula be clearly understood that tne afoxesa.id 
period of deputation can he curtailed at the sole c1screton 
of the Commissioner, KVS. On completion/termination of 
deputation period, he/she will he reverted back to his/her 
Parent Office/feeder post. 

It is, therefore, requested that SHRI_SALAPANI 
SARANGI may please be relieved with the instruction to JTh 
KV QNGCAGARTMJ as Principal latest by 5.8.2002 failing' 
.'hich it will be persümed that he/she is not interested in 
this offer and this offer will be treated as WITHDRAWN without 

' 4er notice. Before relieving, it may be ensured that 
dary case is pending or comtemplatecl against the 

c 
\( N o  

- 	 - 



06. 
1is' tis  y/ .iJ i. 	i)ic_.jl . g iJ:il..i.i;  yc 	n 

p'criJxci.rut;i' t P 	es for ,.j;1)q ..P'2t..  
ic1nc 

tny 	intori:kl/ .tii i1 
•apjc 	- f o r theost of 	 his/herde2utUjoi 
shall stand terminated.. 

Yoursfatithful1y, 

(V,K. GUPTA) 
Deputy. Commissioner (Admn. ) 	- 

For Commissioner 

I . 	 SHRI 	StT.APANI 	SARJ\NGI , 	PGT(MATIU$) , KEiD1IYA 
VIDYAt7VYJ\ 1?URI L: / She mny eommwiic&te 	i/ h€r 
acceptan:i - nime:1 :.a t:ei- y-- to 	ti. 	off ice -wik& 	7 
Thy from 	e 1fe of i.ue of afe' anc &1SO 

' 

sti,pnii t:c J period 
. 	 •1 '  

/ 
2. 	 The Chairman, VMC, K.V. ONGC AGARTALA t4C.k 	-Q.. 

reui: 	to 	n 1: imal:o 	the dri t e 0177  jo.y\jin - ep 
concftne(l to this off 1 

Assisl:ant Conirnis:jcner,  / 	X V. S. 	0. , 
immediately by Speed. Pot/Fa:.:. 

The Principal, K. V. , /Chairman, VMC, Ky PURl. The 
ddte )t OJ.ieVi.nq QZ 	nd.1vi1it1 oce.i- *\ 

	

SiiQ 	£cZ 	ij 
spoed 	.iei• 	:onc.3rnd o-f. ic. Of At 

4, 	 The Asstt 	Commissioner, 	KVS / 	R .0, SI11CH1R 
He/She is rec.1ue..tec1 to intimate the date of  
•joini.ng of the - r1cum))ent to o-ce 
immedii 1:ci.y by spod Post: /Fn 

Persoril fiJ.e. 	 6 .Guard f.J.e. 

Deputy Commissioner (Admn, 

I 
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KEA'DRJ14 111DYAl4Y4StN(.477L4N 	 , 
(ESTT-I SECTION) 

18- INSTiTUTIONAL 54RE.4, 
IilWIJJtL1 .)1tVUt1 JVJ/U1U, 

Ni.'W DELhI - 110 01 O 

F'7-7I2OO2-KVS(Eit.i) 	 1)atcd: 28 Jh2004. 

QI'i10E —OIWL4 

In terms of the offer of appointment to the post of Principal on deputation 
basis, approvOi of the competent authority is hereby conveyed for extension of 
depuicilion period in re.peci othefoilowing Principals of Kendriya Vidyaiayw; who 
have been working on deputation basis, fbr a period ofoiw more year or till! imrlher 
orders hichever is earlier as indicated against each:- 

SI No, Name of the Principal 

01 ;mt.vinetai Ohauma 
02 Smt.Lilv Sidharthan 

KV where working bate upto which 
period of deputation 
I extended 

r'Ar'i 	 7nrr rneLaJUU 	UI 

ONGC Chandkheda I 	30.6.2005 

03 	JSmt.T.B.Panda bNo.1AFS Bhuj 	04.7.2005 

05 
04 	jsh.as.Phogat 

1SmMSudh 

1FFCQ Gandhidnamj 	27.8.2005 
ndh.idhm 	037.2085 1  

L)O 1,S)It.rcUHI1'd 	rLjiii vvus1 	 Z.! .1.JUU 

07 
08 

ISh.K.Natraian 

SmLSavitri  Thajan 
IONGC Oambay 	1- 	03.7.2005 
'oaom 	 15.7.2005 

09 ISh.Hoshiyar Sinqh Bidar 	 1 	14-9-2005 
lfl Qmf &A Qhrm S 	 9flfl 

1'i Sh.B.KPandey jNew majri 22.8.2005 	- 
12 Krn.S.R.Vishnoi PuIgaonCmp 	I 30.6.2005 

I 
r' L 	I _, . 	I 	 L. 

hDILUUy IJUPH. . . 	- 	....: 
jOIilI 

,' e' 
UU.O.LUU.) 

14 ISh.Praveen Sharma I No.11 Jhansi 1 	16.7.2005' 
l lQrvf I FI. 

I'L.LI 1 IJtIL4III 
() 7 . 1) CIIV 

lb 	Ifl.ftK.flarma 	 lbalasore U1.b.UUO 

17 	Ih t.I qi irh PKii 	 IPrir i 	P ')flfl 

18jsmt Rashmi Mishra___ii lIBBSR 	- 287 2005 

Ig 	Smt MriIrii T HIT Khirnniir 	1 64R7flC)f 
r'4. . 

OUJyI 
. .IM.I. " r r.UUJ 

21, 	IM:M. Behra Bamanaaelii 	1 04,8.2005 

22 	Kum. R.Vijoyobkshmi ngdubi 	- 04 7.2005 

23 	lSrnt,Shalini Dikshit IITI NainiAllahabad 	1 26.6.2005 

................................................ 
JkIIIL..IIdII/'. LAJlIlllIdHLJrlUpRcI 	I II.I.LUL'J, 

26 ShRamSh lKankinara 	 1 97 6 
-17 Ic't.. C' M 	A I 	I, 	4,,..,., U., HLCII.L. ',r -\ir U. 	I 	. 

A 28 ISh.M.Irudevri  No.33hatinda 	i 11-9-2005 

/flJ 29 1S' JD Sh ]oiAdpv -- 2582005 -- 

30 Sh.Vijay Kr. Maiik No.1, Port Biair U'4.7.2005 

21 
\) 

I sh P f mh2 r fl2s 9 	Prrt Pi2r fl 	7 7()Q5 
, 	--I  - I 	 - 

____ Y_L_- 
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Tehrj. Town 	6.1 0.2005 
i'4 	h,RASinh 	 Utrkashj 62005 

- 	I ha 	 77flft 

37 Sh.A.M.Khan 	 BOO I j 8 ?2PQ5  
03.7,2005 

ih.N.any 	 Umroi Cantt—. --1 	0272005 
oi Road 	 04,7 70fl 

41 '  ' 	.-' J.i I. N. r-.DdU 	 i-Fo Sarnbra  
42ShRCAaCJW 	 IONGC Jorhat 	 147.20-05 
43 Sh. P. S. r3manuim. 	NewDo-iaon 	 7 5 ' 
A 	-. 	 . 	' +4 Sh.K..S,M,Krishna 	 I N o. 1, T ezpur 	1 	04.72005 
15 Smt.P, .Basu___ 	___ ________ 	 1 B.7.2 005 
'lb u1.kanjeet Singh i NTPC 

lIRarnanindam 	 ______ .1 •' 	C' L ITh -, ,...  oy 	 Jat Colliery 	 03.7.20051 
48ISh.K,R,Nakulan 	IDhanpuri 	 0272005 40 	t I fl .iS.Sastry Irb 	 037,20051 

u 	mt.Hem(atna Rajan 	INTPC Korba 

04.7.2005 
w 	cv.ee[ Ru M&S(tIurd 	1oTb 
.)3 ISh,S,K.AS[hV 197.2005 
..'t 	,)I 1. R. LIQ  Dai D'i n nrcz 

30,8.200Sl 
,Tt 	 03 . 7.2005  

_LJ,fl.LMisflra 	u-JOrJnpur 	. 	04.9.2005 
58 Srnt.Suntra Ral 	 lNn.1 Hdini1r 29 . o .2005 
ujDr.(Smt.)Am Chiridra _jNo.iKota 	 7.2001 
60 IShR.Nallapan 	 IB.SF N aa 	 30i .200.) 

Dalhous 	 01 7 200 
- (') 	L$ 	+ 

ILThararnsrala 	 b 7UUb 
ShaIeohChudT i 1 0205  

64 Sh.B. Ramachandaran 	.PhuipurAiIanab 1 	062OO5 
65  ._..Vasanth 	 Mal  

_Sr0t.P. Subhashinj 	JUM Lucknowj 1 2oo 

IAFSThane 	 31120051 
0. 6.2005 

bnMuKr Kurnar 	 No 2 Dohu Rd. 	 18.7.2005 _0 	S!1 APJH(ShflI 	 QDThe 	- 	C1 	2000  11 	I. V. S. r.l IO 	 Ni.Jr 	. 	I  I . ZUUO 
ISn ut\Sundar AFS_Darbhanaa 	I 	18-7-2005 

CRPF_Mokamhat 1 	27-G-20 
4:.MKPaniril- 	 IRamaarh Cantt 	27 6 201 

7R ick 
zC DrCk 

 
03 92005 

70 Irn,S vljaylaKshrnl 	 NTPCShaktinaqar17qQT 
77 	

ijjj 	 02.7.2005 
\9 ShSaranaj 	 lONGC Aaartala 	28.7.20Q5 

'm4yuuiary 	 fl 	 0472005 
81ift5oian P.John 	_ jjsua 	27.6.2005 I r 0 ____ 	 fl! 	 Nazra 	 04 7 ')flfl 
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83 lShA.K.Dikshit 	 IBakhoH 	267.2005 	j 

84 iSh . B . vljaydverma 	 iTuii  

85 ISh Siidhkuc 	SJjh 	RHIJ VrRni 	I 	997 7flfl 

2. The terms & conditIons of/lie of fr ofappoifllniefll of deputation to. the J)OSt of 
Principcij remoin unL'ered. 

(J?ai'vir Siigh) 
Dv. Ccnissioner(Prs) 

• 	 j'.r vrnmisSiOi?ei 

Individual concerned. 
The As1t. COmmission', 	KF'S. 1W 	cancenwc with the request to 

,,.—.t_"t__• 	"..-, 	 . 

proper aiiesiaiioii ininiedialely and also regulate his increrneni as 

rules. 
The Chairman, i'MC of Kendri va Vidvalaa con'erned. 
:r 	EdUC!iOn Officcr(i'i), KJ'S(HQ,1 , 	DThi, 

0 / 
 

J. 	we orcA'rJuLc. 
0 •  

. 
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IlLlr.(lny Chitu iii Icsilv 

•Y 
t God, Cohiciutled on i 

• a(c today with 	ovti 
III IWO Ii1Cldti(5i,,i 

, ,ketcportcd ((0(0 1JCu. 
IIIIICIN. 

• i) lt , th(lcr, Sziiifay \'(I(I1I',, 
81 (I twi) oil writ were 

Ieifly 	ity 	ii 	it 1 illit 	l(d 	I))' 
: (itiiIti, .10 	kiti 	limit 	tli 

i, Five others were lii. 
il. At 	lick:usiIrnl, 	ohm. 
hi iiictliinvlliliir, 	tired 
8Ivr r 	ftc r Lie Ii i 	co r- 
oplt 	vlieii lie Btiehllpt. 
at 	ltnghl iocnlhty. •hiic 

' 	illcd three persons, 

I' icc look the havlkjay 
: 	de rcsqrlcd to arson, 

• 	p1cc outjtost, vclticle, 

	

ncr and a 	odowii of 
1, 	•. 	 I 

thy Our Spcda! Corr'ni,on,jent 	
rescryuitloit uilleutof tiic (juvcrn- decislon to r,ll;c(•l rite fllelit. 	• 	. 	• 	' NEW DrUm,, NOV. 19. 	1 lie I htiiiititt 	• 	(h 	thttt( will lie Iit'0Uirc 	DCVcjo1uu,.111  

nj 	jotiit. 
istciti 	wuin tnke,i litter ii scutithity 
of 	Joct,,i,i'i,, created hit a ltuirtber 	f'nd.It a try today Cflutccitetl the LiJlj,tilii(. 	Vldyaiayns flCr0 	IJIC 

;tIaiiia1' 	to 	1110 
65th 	Mecij,u1' 	lii 	the 	hioruuti 	of Couluili y rilcilt 	orders . of 	over 	300 	the Ministry ShtflhlhittUt'sly nti- • Keuidriyn 	VidyaIayi 	prIlicIpals 

Cuv, thuS of 1< VS. 'h hlP5( docri. 
cuut. 	scvraiu•tl 	ihiat 	(lie 	Coin- nourj that a duivc would be Issued during tile MotiF Mario. 	Ufldcrtk,t to fill the backlog of liar Jositi rC8IIllc as 	i hese 

missioner 	puwer 	to 	ajipoilut 
jut ilictpals 	was ap- 	vacancies 	for 	pr Litcipals 	It OIl jlohittitteit(s 	were 	Ii1a(lc 	lii •t IJic SChctIId Caste 

tim 	foliuwd 
5th iLl I) 	(estili liii: 	Iii 	inJustice 	10 nuid Sched. violariontof niks anti COU. 	uued:Tiibe'catcgorjcs followed thanal provisLon 	on equality of 	by 

persons 	i)(lOithjlih , 	to 	both 	re_ 
served nitti 	encral Categories?1 a general recruit,flc,it for all OpportunIty. Cnricclhl11g the np.; categories to lilt UI )  the remain. volntiimcrtts, the Ministry 

• 	Besides, cunshiitiIiujnal provh. 
Sbus on equality of ojijiuriut tHy also is. . brig vacancies:' 	• 	• 	,' 	

• 	were violated as Persons belong. 
sued ordcrs feptitrlatlng tJtcmto,. The 	Rccrui,tiittit 	Rules 	for 	ing to thclr parent cadre. 

' 	princi 	Iii K 	will be amend ,  1.  :Thcso 	oppoliit,iictj 	're . 	to rimake 45 
rcservcth/gt.iicrai Cotego. 	• 

ties (liii not get iii, "h)h1oltuitliy iiiud 	lii 0 crcise of th e Coriu;,l. 	 per cent at the 
level the 	tlohL(y. Iers ln}Wer to fippoint 

riipost.graduat0 
to copi 	I,i 	the l°(R-' • 
' 	AIco, 	whill 

	

prin. 	ing mark for dir 	ire, iilic. cipuuk utitd dented 	at 	the 6 t 11 	1 lie quinhifyhiig murk had 

iq 'poliit lug - the 
drpii tam l'uiiict 	on i  iguhal 	basis i itceiliig bern 

	

of the Hoard of Gover. 	Inc:e 	to 50 	Cciii iP) the . 

	

nuns of the bciidrby0 Vi(Iynhaya 	prevhiu 	relituo - Sarigtitltn,i 

its pu liiCiptjb, who Were bniiIñIl' 
taiken ciii dijiutimi iwi fr ii llxed thu tlts;,d- (KVS) ott March l, 	: vantage of tue tcscrvcd catego- I 'J9!b. 	'-: 	• 	V 	• 	I 	. 
icili ire, 	ilie the,, 	Contituk.;ic,,itt 
had. nut fohluwt'tJ r1c 	.. 	.: 	 • 1 lie flh'h ) Oiitttiiçflt3 	re Intl. 	. 	The rul 	will be artic,jcjed 

 
118l1y riiude 

the Suprc,ite 
Court judgiuteit t an z esen'atio 

to on a (ICpu tat lo 	ha - • reduce the nulnbt.r of years for sk rind stubscquc,ttly rllaiiy of 
' piotnotion, 

thurrelty depriviiqu lhu 	iegihliiit,te 
lights 	of vtIcohus 	luelutij:iiug 

	

US 	principal 	hunt tli 	opuuiittc 	were rcgoiiarjcJ 	%icepriiicjpah. 'in Viuiutioii oltiteKys 

to 
time 	reset ved 	calugni LeS 	ft (ni' 
gettilug ;iIuIuluirtlonl 	as hnindpals rtiksand 	• 	Accurdirig to the ilthjlhstry. tite 	iii KVS." the huuinistry said. 

• 	 . ___ 	

- 
— 	vy tiur I.flpIiiiiJc 	ioguc.wJtj 	Is cur refitty i)ulwd today. 
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pressed stron8 ConCCg' to the U.S relatloiLs aw a significant' Vnsliin,t1 valucU 1t5 telatliun. 	V United 'Siute followirIR rcjmrtj : lrnnsr(Jfui,,),jofl 
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11111 Saran, who h lit thto U.S., in thu CVflc( (ho dcd5jon hluimi wet c coI)ctrjti'd, while time 
conveyed 11113 COI1CC(H in scnlor to supply' sOh)lilstlatcd wcrip.. United Stnrcc has tin flints sup. (1.5. OIticlnls, itichuidirig the NiA aims to FakJstgt will iIiCvhtnl)ly. ,  ply relailoitlijj, with Pakistan, It 
I Lanai Sccurlty Adviser. Condo. (have anj hiiipac oii f'0iiiv Was suppoi live of tile I iidlal'n. 

	

lczz Jilce. In %VnIui,tgmo:, 	Sc ii ict 	
atiti goo(hsill t hat • kisiaii dlIo1',c. It would also 

i he (Mr. Saranj hia pointed have come to characicrisa In- Conhjiuuc to take up Concerns 
alit the repercIjsslotms o( such dia.U.S. reIatjons, the Exteittal relatln to clusS.bordcr tcrrr. 
sales on the lndla'Pakistan dia.• Affairs Ministry Spokesmaui said . isrn. the spokesmitnit added. H 
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C TRIBUNAL THE IN 	

GUWAHATI BENCH - GUWAHATI 

' O.A No.300,2004  

IN THE MATTER OF: 

Sri S. Sarangi 

Applicant 

-VERSUS- 

The Union of India & others 

Respondents 

Written Statement filed by the 

Respondents No .2 & 3 

i, Sri U.N Khawarey, the Assistant Com-

missioner, Kendriya Vidyalaya Sangathan, Regional 

Office, Güwahati, on being authorised to file this 

written statement do hereby solemnly affirm and file 

the written statement on behalf of Respondents No.2 

and 3 as under: - 

• 1). 	That the respondents have been served with a 

copy of the Original Application and on being 

supplied with comments from the Head-quarters this 

reply has b e e n submitted on behalf of the 

respondents. 

Contd... 
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-2- 

That the deponent states the allegations / 

averments which are not borne out by records are 

denied and not admitted. Any averments / allegations 

which are not specifically admitted hereinafter are 

deemed to be denied. 

That the deponent begs to apprise that the 

grievance of the applicant is that by issuing the 

order of cancellation of appointment and their 

repatriation to the substantive poet their right have 

been violated, whereas the applicant has no right to 

submit that any of their right have been violated 

inasmuch as in the advertisement it is clearly 

mentioned that the term of deputation shall be for a 

period of one year extendable from year to year upto 

a maximum period of five years and will be governed 

by the existing instructions of the Government of 

India relating to deputation and that the Kendriya 

Vidyaiaya Sangathan deserves the right to repatriate 

the deputationist at any point of time even before 

completion of the approved deputation period without 

assigning any reason. 

That with regard to the statements made in 

paragraphs 6.A and 6.D, the respondent states that 

these are matter of records and does not submit any 

comment. 

That with regard to the statements made in 

paragraphs 6.B and 6.0 the respondent denies the 

correctness of the same for, the decision of the 

Contd ... ... 



-3- 

Chairman in cancelling the appointment made on 

deputation basis is lawful. 

Had the applicants been appointed as per 

Rule of the Kendriya Vidyalaya Sangathan, then there 

was no need for the Kendriya Vidyaiaya Sangathan to 

take action in the mannr it has taken now. To allow 

the applicant to continue in the post would mean to 

giving a go-bye to all the Constitutional provisions 

and the tendriya Vidyalaya Sangathan would remain a 

silent spectator by suppressing the legitimate rights 

of those persons who were eligible for being either 

promoted or recruited as Principals. it is submitted 

that the then Commissioner who happened to be the 

appointing authority appointed Principals on 

deputation basis on year to year basis. 

Simultaneously, the then Conissioner was approving 

clubbing of all the posts earmarked for General and 

OBC / other reserved category and went on appointing 

Principals on regular basis who were working on 

deputation, although no such provisions were not made 

in the recruitment Rule for the poet of Principal. In 

all, upt.il  now, there are 140 candidates whose 

appointments have been regularised against the Rules 

and as many as 187 persons working on deputation 

basis as Principals in various Kendriya Vidyalayas. 

These persons (Regularised as well as on Deputation) 

are occupying the posts meant for the reserved as 

well as general category candidates. The 

Commissioner's power to appoint Principals in the 

manner decided by the BOG was not followed strictly 

resulting in injustice to persons belonging to 

I. 

Contd...... 



4. 

r 

reserved / general category. The appointments made by 

the then Cou~missioner cannot stand the scrutiny of 

law inasmuch as their has been a flagrant violation 

of Constitutional provisions vis-â-vis persons 

belonging to reserved / general category who could 

not gather opportunity to compete for the post of 

Principal. Even the Hon'bie Supreme Court's Judgment 

on reservation has not been followed while operating 

the recruitment Rules thereby depriving the 

legitimate right of persons in the reserved category 

from getting appointed as Principals ever since the 

then Conissioner started regularising the 

deputationists as Principals who were initially 

appointed for a fixed tenure. 

6). 	That with regard to the grounds set forth in 

the application in paragraph VII, the deponent 

submits that these grounds are ill founded and no 

legs to stand to support the claim of the applicant 

for the irregularities and illegalities as mentioned 

in above paragraph being committed in appointing the 

applicant in the initial, it has violated the 

provisions as under: 

I. 	Direct recruitment quotas of SI'! SC! OBC 

categories have been utilized by the deputationist'B 

incidentally, reservation rules are not applicable 

when the posts are filled up with by way of 

deputation. Similarly, promotion quotas of all 

candidates have been utilized by deputationist. 

Deputationists for such period frustrated the very 

purpose of reservation Rules. 

AN  

Contd ... ... 



II. 	By denying the opportunity of coipeting for 

the post of Principal to the general public, the 

Constitutional Provisions have been violated. 

Therefore, from the above it is seen that no 

action contrary to law has been taken by the 

respondent and the actions have been taken in 

accordance with the Constitutional provisions and 

further more the, applicants have no vested rights 

conferred upon them to seek quashing of the order 

dated 18-11-2004 and in the circumstances it is 

submitted that the applicant have ,  not made out any 

case for interference by this Hon'ble Tribunal. 

It is further submitted that, as submitted 

above there were irregularities committed by the then 

Coimiss1oner, the present Commissioner referred the 

matter to the Chairman for taking a decision although 

the Commissioner himself had pointed out the 

following steps to rectify the same and details that 

was put forward by the Commissioner in this regard 

are as follows: 

"Considering this blatant violations in the 

recruitment rules for the posts of Principals the 

following policy decisions are proposed to rectify 

the situation; 

1. 	The order of appointment issued to the 

Principal on deputation for regularizing their 

service as Principals while working on deputation may 

be cancelled. 

Contd.... 
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All the deputationist working as., Principal 

may be. repatriated to their parent cad±e. 

Recruitment Rules for Principals may be 

amended providing for 45% quailing marks in Master 

Degree in case of direct recruitment and in case of 

promotees minimum 1 year qualifying service as Via 

PrIncipal in the Keridriya Vidyalaya for promotion to 

the post of Principal. 

Special Recruitment drive may be made for SC 

and ST to flu, up the backlog vacancies followed by 

the general recruitment for all categories to fill up 

the remaininc vacancies". 

Thereafter, on getting the direction from 

the Chairman, the Commissioner proceeded to issue the 

order dated 18-11-2004. A reading of the order dated 

18-11-2004 itself makes it clear that, the 

Commissioner had applied his mind and it is only the 

applicant who are twisting the'fats. 

As submitted in the preceding paragraphs, 

the chairman, KVS who is duty bawd to implement the 

decisiOns of the BOG has after ,qoinq through the 

records 'took a decision in the manner resulting the 

Issuance of the 'order dated 18-11-2004. This order 

had not been issued in violation of any principle.s of 

1 natural lustice but to protect the constitutional 

provisions. It is further submitted that the orders 

has not been issued by way of punishment but the same 

ha.s been passed for, their a..pointments as Principals 

Ccntd.,. 
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when effected by contravening the rules. It is 

submitted that the order dated 18-11-2004 in not 

primitive in nature inasmuch as the applicant's 

original position has been res bored and therefore 

question of civil rights having been violated does 

not arise. 

It is most specifically submitted that since 

there is no right for the applicant to continue as 

Principal on deputation and his further continuance 

would have harmed the interest of the organisati011, 

it was the high time that a decision was taken in 

this regard to review the appointiGnit made. Had the 

appointment were made in accordance with rule: no 

review would have taken place and therefore it cannot 

be stated that the order dated 18112O4 

repatriating the applicant is illegal. It is furher 

submitted that no prejudice is caused to the 

applicant and even if the principle of natural 

justice were to be followed the result would have 

been same inasmuch as appreciating the rule of 

deputation the applicant would not have got any right 

to continue in the post. 

8). 	In view of the above it is submitted that 

there is no merit in the O.A and the O.A is liable to 

be dismissed with cost, . it is also prayed that in 

view of the above the interim order passed by this 

Hon'ble Tribunal may be vacated. 

V E R I F I C A T I 0 

Contd.. ... 



-I 	

t-~q 

AFFIDAV1T/VLJ 

I Shri Uday Narayen Khawarey, Son of Shri 3agat 

Narayan Khawarey, aged about 44 years, presently working 

as Assistant Commissioner in the Regional Office of Kendriya 

Vidy&aya Sangathan, Matigaon, Guwahati, do hereby 

solemnly affirm and declare as follows: 

That I am the Assistant Comm'issioner of the Kendriya 

Vidyalaya Sangathan, Maligaon, Guwahati, as such I am 

acquainted with the facts and circumstances of the case. By 

virtue of my office I am competent to swear this affidavit. 

That the statements made in this affidavit and in the 

accompanying application in paragraph U2 3,L1&ç are tru& 

to my knowledge, those made 	in 	paragraphs 

being matter of records are true to my information derived 

therefrom. Annexures - are true copies of the 

originals and groups urged are as per the legal advice. 

And I sign this affidavit on this the 	th day 

9ctobe 2005 at Guwahati. 

Ide9jfiEd by 

DEPONENT 

Mvotec !erk. 



SULAPAM SARANGf 	- 

H 	 AND 

The (endriya Vidyalaya Sangathan and others 

y.  

p r 	• i, 
C IIN'TIIE' CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH - GUWAHATI 
2E.: O.A.N620OF2004 

MTSC.CASENO. /2004 

11 

Applicant 

Respondents 

REJO1N)ER FILED BY THE APPLICANT HEREIN 

I Mr Sulapani Sarangi S/O Mr M.D.Sarangi aged about 48 years, KY ONGC 
Aga.ttalla(Tripura) do hereby solemnly and sincerely affirm and state as follows: 

I am the applicant herein and as such well acquainted with the facts of the case. I 

submit that I have read the reply statement filed by the respondents herein and 

having understood the contents, do hereby deny all the material allegations, save 

those that are specifically hereunder. 

The applicant begs to state that the entire reply statementis filed on a presumption 

that the applicant was initially engaged as Deputationist due to non-availability of 

suitable candidates for the direct recruitment and promotion. At this outset it is 

important to have a glance at the recruitment rules for the post of Principal. The 

deponent 'states that 66.2/3% is by direct recruitment on the basis of All India 

advertisement and 33.1/3% by promotion. The applicant falls under the category 

of 66.2/3% direct recruitment. It is a precondition to advertise for direct 

recruitment and only in the event suitable candidates are not available by 

following such procedure, the respondent Sangathan can opt for filling . up the 

vacancies on Deputation basis. No suitable answer has come up from the 

respondents as to what are the efforts made by them for obtaining regular direct 

recruitment candidates before they opted for the procedure of drawing candidates 

by way of Deputation. No details or statistics are forthcoming from the reading of 

the reply statement filed by the respondents. The respondents, had they followed 

the procedure properly they would have definitely given the details and in the 

absence of such details an adverse inference need to be drawn that no such 

procedure has been followed and therefore, this Hon'ble Tribunal ought to lift the 

veil to see the mischievous intentions of the respondents in trying to 

repatriate/downgrade the posts of the applicants for no fault of theirs. Even as 

per the amended recruitment rules, an effort is to be made for direct recruitment 

before opting for filling up the vacancies by way of Deputation. The applicant 	
F 

states that no effort has been made by the respondents to fill up the vacancies by 

way of direct recruitment before opting for Deputation. - 



Applicant begs to state that a perusal of Appendix-12 of the Accounts Code for 

the Kendriya Vidyalaya clearly indicates that the term Deputation/Foreign Service 

can be used only in the event of appointments made in public interest outside the 

normal field of deployment (i) on a temporary transfer basis to other Central 

Government Departments and State Governments and (ii) on temporary transfer 

on foreign service to bodies (incorporated or not) wholly or substantially owned 

or controlled by Government and organizations like Municipalities, Universities 

etc. The applicant is borne on the records of KVS as PGTs prior to his selection 

as Principal and even as Principal he is borne on the records of KVS. As such 

there is no element of Deputation in the selection of the applicant and hence by no 

stretch of imagination, his selection can be termed as Deputation. As already 

submitted an effort must be made by the respondents to appoint Principals by way 

of direct recruitment prior to appoint Principals on Deputation basis and hence the 

applicant reiterates that the selection of the applicant is a Direct Recruitment and 

the term DEPUTATION is a MISNOMER and MISCHEVIOUS. 

In the year 2002, the KVS authorities issued instructions to the Asstt. 

Commissioners of the Regional Offices not to forward the applications of the 

Principals outside KVS admitting that they are facing shortage of Principals. This 

act of the respondents clearly indicates that the KVS had many vacancies of the . 

Principals and they needed the services of the applicants to run the schools. By 

way of issuing such orders the respondents have deprived the applicant of an 

opportunity outside KVS. 

(A copy of the instructions is annexed hereto and marked as  

The respondents have not offered promotion by applying the rule of pro forma 

promotion to any Principal working on so called Deputation basis who have fallen 

in the zone of Promotion from the post of PGT to Vice Principal from the year 

2000 to 2004, which clearly indicates that the KVS has treated all these 

appointment on regular basis. 

The applicant begs to state that the respondent KVS being an instrumentality of 

State under Article 12 of the Constitution of India should act more responsibly 

respecting the Fundamental Rights and Principles of natural justice. In the instant 

case, having recruited the applicant, the respondents did not even feel the 

necessity of issuing a notice disclosing the'intentions to cancel the appointment of 

the applicant as Principal and they make a self serving statement that the 

cancellation of appointment of the Principals by proceedings dated 18-1 1-2004 is 

not, by way of any disciplinary proceedings as the same is only to correct the 

mistake committed by the department. The deponent states that such a statement 

. 
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by the respondents indicates the irresponsible and arbitrary attitude they have 
S towards their employees in utter disregard of all the rights available to them. The 

statement submitted by the respondents that the constitutional provisions have 

been violated as the general public was denied of the opportunity of competing 

for the post of Principal does not hold good because the applicant was selected 

through open advertisement inviting applications from all eligible candidates 

belonging to all category. 

7. It is not out of place that the respondents failed to explain as to the reasons 

existing for cancellation of the appointments in such haste in utter disregard to the 

Constitutional Rights as well as the Principles of natural justice. In the process, 

the respondents are committing a blunder of canceling the duly selected Principals 

by directing them to handover the charge by making adhoc arrangements, by 

directing them to handover the charge to the Vice Principals/Senior most PGTs. 

The respondents 'failed to explain as to how such an arrangement would correct 

the imbalance in the rule of reservation, which they allege had occurred by the 

appointment of the applicants. 

S. The applicant states that the respondents failed to explaiia as to how the Chairman 

can over rule the decision taken by the Board of Governors in their 65th Meeting, 

which was ratified, in the 66th meeting. Further the respondents failed to explain 

the irregularity committed by the then Commissioner when he is only an 

implementing authority and he has only implemented the decision of the Board of 

Governors as approved by the Department of Personnel and Training 

9. Applicant states that the appointing authority for the post of Principals is the 

Commissioner and the Chairman has no right to interfere when the Commissioner 

was implementing the decisions of the BOG as Executive Head to implement the 

rules and regulations as decided by the BOG of the Sangathan. Under Article 15 

of the Education Code for KVS, the Commissioner has got power to make 

appointment to all posts at Head Quarters and Regional offices as well as 

Vidyalayas corresponding in status to Group-A excluding Asst. Commissioner 

and above, on the recommendation of the Appointment CornmitteeiDPC. The 

deponent states that the Commissioner made the appointment of the applicant 

' 	pursuant to the minutes of the 65th  and 66th  Meetings of the Board of Governors 

I' 	and only on the recommendation of the Appointment ommitteeIDPC, and as 

such there is no irregularity committed by the Commissioner, which warranted the 

interference of the Chairman. The applicant is appointed after following the due 

procedure prescribed for the selection and the applicant is also fully qualified to 

hold the post of the Principal and therefore, the interference of the Chairman is 

uncalled for and unwarranted. The applicant states that when the Commissioner 

only implemented the decision of the BOG, the Chairman has no authority to 

direct the Commissioner to nullify the resolutions of the BOG. 



19. The applicant begs to state that the statements of the respondents that there is no 

'provision for regularizing the deputationist against the regular vacancies without 

following the recruitment rules is a mischievous and misleading statement 

intended only to disgiIise the malafide actions of the respondents in repatriating 

the srvices of, the applicant as PGT without even following the basic minimum 

principles of natural justice and the protections available to them under the service 

rules as well as the Constitution of India. It is not out of place that the applicant 

was not rcmited without following any recruitment rules and it is respectfully 

submitted that the applicant is fully qualified and selected only pursuant to the 

procedure followed for direct recruitment. 

1 '. The applicant begs to state that the entire procedure followed for recruiting. the 

• applicant is the procedure that is to be adopted for direct recruitment, as is evident 

from the fact that the procedure adopted for the direct recruitment of the 

SCISTIOBCs is the same as that is followed for the selection of the applicant. In 

fact the applicant as well as the reserved category candidates have gone through 

the same procedure for their selection and there is no difference. For instance a 

written test was conducted followed by an interview, which constituted the 

1 selection process for both the rserved category as well as the, applicant who 

belongs to the general category. The deponent respectfully states that though 

mistakenly the respondents termed the selection of the applicant as by way of 

Deputation, their intention all along is only to select the applicants on Direct 

recruitment basis since the procedure that is to be adopted is first to make an 

attempt to secure candidates for direct recruitment, failing which by way . of 

deputation. When the respondents. are not forthcoming with any information as to 

the attempts made by them to procure Principals by way of direct recruitment, for 

all practical purposes as well 'as per the intentions of the respondents, the 

applicant, was recruited as Direct recruitment Principal' and they are estopped from 

taking a huge U turn and state that they were initially recruited as deputationists 

and therefore, their regularization and absorption inthe KVS is unsustainable. 

It is pertinent to point out that the Chairman is not the Competent Authority as per' 

the Education Code and therefore, the Chairman cannot abrogate the powers that 

are not vested in. him and try to interfere and over rule the acts of the 

Commissioner done pursuant to the decision of the Board of Governors. 

13i Applicant states that the analysis of the reply statement filed by the respondents 

JI indicate that the decision to cancel the appointments of the applicant is taken in 

view of the fact that there was a violation of the reserved quota system but the 

respondents failed to furnish any statistics or any facts to prove their contention. 

The bald and bare statements cannot be a justification for cancellation of the. 

H 
appointments of the applicants. In fact the rule of reservation is followed as is 
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evident from the notification calling for candidature wheein, it is categorically 

mentioned that the backlog vacancies etc., of the reserved communities. 	- 

Applicant respectfiully begs to state that in June 2001 the services of 84 Principals 

recruited through the same procedure were regularized after completion of one 

year in the post. In the month of June 2002 the services of 20 Principals and in the 

month of June 2004 the services of 36 Principals appointed through same 

recruitment procedure have also been regularized. The deponent is being 

repatriated as PGT whereas other Principals selected through same procedure 

have been absorbed as regular Principals. 

Applicant begs to state that the respondents cannot be permitted to use the word 

Deputation to their favour when for all practical purposes I was selected as Direct 

recruit Principals. Assuming but without admitting deponent states that when his 

initial recruitment is for a tenure of 5 years his continuation as Principals cannot 

be termed as indefinite when not even the minimum tenure offered is allowed to 

be completed. Moreover, there are no unfettered powers to cancel the deputation 

without assigning any valid reasons. The deputation can be concluded only 

basing on the conduct, performance and achievements but not otherwise. 

Therefore, even on this count the respondents miserably failed to make out a case 

for the repatriation of the applicants. 

Applicant states that the intention of the respondents is always to treat the 

recruitment of the applicant as Direct recruitment in letter and spirit as could be 

seen from the fact that consequent to the selection of the applicant as Principal the 

vacancies of the PGTs were filled up on regular basis. The said vacancies arose 

as a result of the applicants being selected as Principals. Therefore, whatever may 

be the terms used by the respondents, the process that was undertaken was only 

for direct recruitment but not Deputation. Now the respondents cannot be 

permitted to take advantage of the terminology used by them and term the 

selection of applicant as only deputation but not direct recruitment. 

• 17. Therefore, it is prayed that this Hon'ble • Tribunal may be pleased to allow the 

O.A. as prayed for and to pass such other or further orders as it deçms just and 

proper in the circumstances of the case or else the applicant herein will suffer 

irreparable loss and injury. 

AA%~~ 
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VERIFICATION 

I, Mr Sulapani Sarangi SIO Mr M.D.Sarangi aged about 48 years, by profession 
service, resident of Agartalla (Tripura) do hereby verify that I am the applicant in the 
rejoinder. I am acquainted with the facts and circumstances of the case. I hereby verify 
that statements made in paragraphs 1 to 17 are true to my knowledge and that I have not 
suppressed any material facts. 

And I set my hand in this verification today ...........................2005, at Guwahati. 

Signature 

S 

I 
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KENDRIYA VLDA!A 1(A SANGA1 hAN 
•••'••• •••:•.. .. 	 • 	 i8- INSTITUTIONAL AREA 

? 	 SUAI[EFD JEET STN(y MAR(J 

I'll 	
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	 NEW DELIJI I 10016 

No F - 5Q44/KVs (Esif fl) 	
oitc 09110/2002 

) 	 (For Personal Auntton) 

.. 	 . 
• . . : . 	ençfriyá 'V4dyalaya Sángathan, 	 . 

All Rdgional Offices, 

SUbject 	Fovarding ofappileation in rcspcct of l'rincipak of Kendriya Vidyalaya for employmciit 
qi 4çid tle Sithaii 

flfiflfiI4 1  

• 'i/Mada, 	•' 
• 	 •. 	

' 	 '' 	 :, 

• 	
0 	 '-. 	

: 	 - 

Vam o draw your kind attention to the above notLd subject and to siy that in the rccnt p'ist sonu. 
Prncals of Kendriya \'udyalays hav applied for employtmnt on &put-tion basi' or as a dir&,ct 
recrrutee outside the Sangdtharl In tesponsc to the open adveitiscment of the respective orgarnation 

:02, 	It foined in this behalf that the matter has been examinedat length unde.r the proViSions of 
".ikind á1O taking into the consideration of the facts the services of the Principals of Kendi - iya 
,..Viialaya are required for smooth functioning of the Vidyaláyis so that the Students who arc studying in 
the tdyatay should geLtheeducaton in an uninterrupted manner.  

fl 

: O3 .. 4 .'A1PreSe ,it the -KVS is running short of requid number of Principals to man the vacthn posts and t)&rfore1  it hs been decided by the competcnt authority not to allow the existing Ptincipats io apply for  ' usi em1oyment 

04 	In .'ew of this fact all the Assistant Coinmissjoner are advised not to forward apphcation from the Prnetpats tar employment outside Kv 

i This issues with the approval of the ompetent authority.  

YOu34i ith fully 
fl 	 , 	

Sd/ 	 - 	 S  

(S K Talapatia) 
r1• 	

0 ' 	 Sr. Administrative Officer (stt) 
Copy'to 

All dealing hands of Ectt - if Sction 

'No rF MiseI2003/KVS((R)f 	
Dated 14/02/2003 

F&w.rded to all PnhlcIpdls of Kendriya VIdyald)S tinder (zuwahati Region for tntoim ition and 
a,ctdn.. 

':. 	 .-' 	 ::" 	 • 

0 

• 	 Sd! • 	 • 	
' 	(S. SSehi-awat) 

I 	 (Asistant Coinmiionei) 

• 	
' : 	 •" ' 	 •0 • 	 • 	 • 

I 	' 	1•','•. 	• - 

0. ,. 	

•:10'fl1l..:4 	,.. 	 • 
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